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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE FOURTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 605 OF 2026

Writ Appeal under clause 15 of the Letters Patent Writ Appeal preferred

against the order dated 1910112026 passed in W P No.1 276 of 2026 and pass on the

file of the High Court.

Between:

P. Sainath, S/o. P. Sreeramulu, Aged about 41 Years, Occ. Employee, Ryo. 1-6-
249 I 1 6 I 1, Friends colony, lVlusheeraba-d, Hyderabad.

,..APPELLANT/RESPONDENT NO.6
AND

1. B. Susheela, W/o. Late B. Goutham, Aged about not Known
Occ. Housewife. Fiio. 1-6-24911 5, Friends colony, Musheerabad, Hyderabad

...RESPONDENT/PETITIONER

2. The State of Telangana, through Principal Secretary Municipal Administration
having an office at the Secretariat Hyderabad.

3. The Greater Hyderabad I\,4unicipal Corporation, Represented by its

Commissioner, Having its office at Tank Bund Hyderabad

4. The Deputy City Planner, The Deputy City Planner, GHMC Abids Circle,
Hyderabad.

5. The Assistant City Planner, / Town Planning Officer, GHMC, Musheerbad/
Abids, Hyderabad.

6. The Station House officer, Ivlusheerabad Police Station' Hyderabad

,.,RESPONDENTS /RESPONDENTS



l.A. NO: 3 OF 2026

Pefltion under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to grant stay

of the impugned orders dated 19.01 .2026 passed in WP No. 1276 of 2026 by the

learned single judge, pending disposal of the above writ petition.

Counsel for the Appellant: SRI M. DURGA PRASAD

Counsel for the Respondent no.1: SRI B' BHAGATH SAIN
Counsel for the Respondent No.2: GP FOR MUNICIPAL ADMINISTRATION AND

URBAN DEVELOPMENT
Counsel for the Respondent Nos.3 to 5: SRI G. MADHUSUDHAN REDDY,

SC FOR GREATER HYDERABAD MUNICIPAL CORPORATION
Counsel for the Respondent No.6: SRI MAHESH RAJE, GP FOR HOME

The Court made the following: ORDER
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IN THE HICH COUR'I'FOR THE STATE OF'TELANCANA
A,I- HYDERABAD

I'HE HON'BLE THE CH IET JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.605 of 2026

DA'IED :04.08.2026

Between

P. Sainath

Appe llant
ANI)

Il. Susheela and llve others
Respondents

.IUDGMENT:

Mr. M. Durga Prasad. learned counsel appears lor the appellant

Mr. G. Madhusudhan Reddy. leamed Standing Counsel tbr

(ireatel Ilyderabad Municipal Corporation I:GHMC) appears for

respondent Nos.3 to 5

Mr. Mahcsh Ra.je. lcalnecl (lovcrnrnent Plcader fbr llonte appears

lor respondent No.6

2. 'l'he instant Writ Appeal is lited by respondent No.6 in Writ

Pctition No. 1276 ol 2026. against the interim order dated 19.01.2026

passed by the learned writ Courr in Writ Petition No.l276 of 2026. The

order undcr appeal dated 19.Ol .2026 is to the following eff'ect.

''lssue fotice to respondent No.6.

I earncd counsc tbr the pctilioncr is per.mittcd to Lake out
prr!onal notrce to rdspon.leIt No.(r,tnd Illc prooi of service by
Ihe ne\t date ol hea|ing



-IICJ & GIIIIII,J
VA 10.605 0f2026

\lr (1. \ladhLrsrLdan Reddl. lcarncd Standing Counsel for r.lllMC
appearing tor re!pondents \o I to'1. sha lget instruclior'rs b) the
l]e\t cate of hean!rs.

There rhall bc inrcrirn direction to respondents No.,1 and,1 to stof-.

the LllraLrthor ze.i construclion. ii any. made br respondert No.6
tn tht :uL,]ecr tropert). \\ilhout'in deviatior of the sanJtioned
p lan.

I'osr.r I6 0l :(rl(r'

3. lhe order under appeal \\as passed \\ithoru hearing the appellant

There afier. GHVCI has passed an order dated 29 .04.2(t26 re.,ecting the

building pernlissjon application fi1ed by thc appellant. Ihe conclusrve

portion of thc srid ordcr is to the lbllor.r'ing ellect

'It is therelirre. e\ident thar the contentions ol parr) 1re r'tot

correct and doe. nor conrer the e\lsting posrtion of ground vis-
a r is thc Cocurncntar\ prool'. Ihcrefbre. tha e\planation repl\
sLrL.tnriLed is rcrrb\ rci!ctcd and iurthcr directecl to rerr()\'e the
dcr iar:d norL o:. rrrL rscll \!itlr 1]. (15) days iionr the ,late ol'
rcccrpt ol thr: nc,fcc Larlrng uh ch the CHLiC \\i I take lufiher
nece.-i '.ar\ .lciion irr accOrilance \\ith lau Lrnder thc provisrons o1'
(lllMC Act. l9r5 and rhc expenses incurred trereol. snall be

tecor'crcd lront r oLr "

coei-crve steps agaillsr tite appellant in respect of the subject property till

4. A cc)p) of the sard order has been produced by the learned

counsel tbr the appellant The said ordcr has been macie as the slrb.icct

malter ol chalLenge in \\'rit Pctrtion No.16669 of 2026 whcre in

respondent No. I herein \yrit peritioner has also been arraycd as one of

lhe respondents. ilrde order dated l5.t-)5.2026. the learned \\ri1 Court at

this insLance ri iriie issuin.s noLice upou responde nt No. lrvr rit pctitioner

issued an interirn tlirectic)n to the otflcial respondents not to take an)-



J

To,

TJ

GJP

LICJ & CMM,J
WA N0.605 of 2026

thc next date ol hcaring. l'he matter was posted for 17.06.2026.

Thereafter. it has been posted tbr I 1.08.2026.

5. tn view ol aloresaid developments. and as it is not disputed by

lhe learned counsel tbr Lhe parties. Lhc challengc to the order under

appcal has becorrc in tiuctuou s.

Accordingly. the instant Writ Appeal is disposed of as

infructuous. Therc shall be no ordcr as to costs.

Miscellaneous applications. ilan1, pending. shall stand closed.

SD/. NAYANI CHANDRA SEKHAR RAO
D UTY REGIST

//TRUE COPY//

CTION OFFICER

1. One CC to Sri I\/. Durga Prasad, Advocate tOpUCl
2. One CC to Sri B. Bhagath Sain, Advocate IOPUCI
3. One CC to Sri G. I\zladhusuhan Reddy, SC for Greater Hyderabad Municipal

Corporation(H MC)
4. Two CCs to the GP for Home, High Court for the State of Telangana, at

HyderabadIOUT]
5. Two CCs to the GP for [\,4unicipal Administration and Urban Development,

High Court for the State of Telangana, at Hyderabad[OUT]
6. Two CD Copies



HIGH COURT

DATED: 0410812026

JUDGMENT

WA.No.60 5 of 2026
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DISPOSTNG OF THE WRIT PETITION AS
INFRUCTUOUS WITHOUT COSTS
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